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(e) whether he s0ld his inventiog fo
the Railways itself? '

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) Yes,
Sir.

(b) There was no direct connection
between the invention and *he in-
ventor's officail duties,

(e) Yes, sir.

(d) Patent of his invention has been
taken out in India, United Kingdom,
West Germany, Canada, France,
Czechoslovakia, Italy, United States of
America, Brazil, Japan and Australia.

(e) He was granted permission to
take out patent of the invention in the
countries listed above at Government
cost, on the condition that patent is
assigned ‘to the President. Shri Suri
has assigned the patent to the Presi-
dent and, as a result, all rights, pow-
erg and benefits of the said invention
belong to and are the exclusive pro-
perty of the Government of India.

Fall in Prices of Cotton

*998. SHRI D. R. PARMAR:
SHRI R. K. AMIN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceived any representation regarding
the fall in price of “Gujarat-67”
cotton;

(b) whether the depression in price
is mainly due to Government’s policy
announced much earlier for the im-
port of cotton from foreign countries
in huge quantity;

(c) if so, the reaction of Govern-
ment thereto; and

(d) the action proposed to be taken
in the matter?
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THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)

Yes, Sir,

(b) No, Sir.

(c) and (d). The prices of indigen-
ous cottons in the current season,
which had been rising, showed a dec-
lining trend from the third week of
January, 1968, essentially due to
seasonal factors and self-discipline by
member-mills of I.C.M.F. Prices of
Gujarat-67 cotton, which reflected a
like trend, have picked up again. The
price situation of Indian cottons is
under constant review by Govern-
ment and suitable measures are taken
as and when necessary.
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Fage Board for Rallway Employees
*1000. SHRI M. L. SONDHI: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Uttariya Railway
Mazdoor Union hag demanded a sepa-
rate wage board for the Railway
employees;

(b) whether the Union has also
demanded non-introduction of auto-
mation to avoid retrenchment of
staff; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). No reference has been re-
ceived from the Union although there
have been such demands from differ-
ent quarters.

(c) Railway employees are servants
of the Central Government and there-
fore their wages are determined on
the same basis as is adopted for all
Central Government employees, It
will not, therefore, be appropriate to
have a separate wage board for Rail-
way employees only.

As regards automation, it is the
policy to introduce it where it is
found to be in the public interest,
having regard to the results to be
achieved. However, any such intro-
duction of automation is accompanied
with certain guarantees including
non-retrenchment, designed to safe-
guard the interests of existing em-
ployees.

I3 ¥ JWER W

*1001. =t Taie fay el :
F7 arforem #aAY ag F@TH FT FAT FG
f& :

(%) 71 7 &= § f& @wmaw
FIT #T ITEA AT aF G ¢ AR
Ia%T T fre @r R

(=) wav wreera g wuer faat
& detwm ¥ g ol w9F 9 JHRA





